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English Translation 

     Prabhat Khabar     3.6.2025 

RERA TAKES ACTION, PROCEEDING ON 21 DEALER AND DEVELOPERS 

In the meeting of investigating officer of RERA, vital fact emerges, order of action   

 Correspondence Chapra  

In the net of law of RERA 21 property dealers and property dealers. RERA and 

district administration has banned sale of plots and flats of all these dealers and 

developers and appealed general public not to purchase land or flats from 21 

developers companies.   

Main point and direction of the meeting 

In a joint meeting of investigation commissioner RERA and District Magistrate 

review of RERA related matter was held. Investigating Commissioner stated that 

whenever any person or developers construct building on more than 500 Sqm or 

any developer sales plot from a big plot exceeding eight plots or sales more than 

eight flats of any apartment complex, then prior to sale RERA registration has to 

be obtained, failing which action under Section 3 of the RERA Act will be initiated. 

Along with above no person or developer will advertise, issue notices, issue 

publication in news paper, online advertisement and advertisement on social 

media prior to registration 

If register with RERA then board has to be installed  

If any developer company claims that he has prior registration of RERA and he is 

selling the land there after then under RERA Act then over the related plot a 
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board of five feet and four feet has to be installed in which registration number of 

RERA in bar  code has to be displayed so that general public  can easily obtain 

name of the concern person contact address and job been crried out them can be 

obtain  

 

Before purchase of land or plot one should obtain the following information  

   Some instances is come to life that some person on the name of agent gets 

registration on RERA and uses registration for related project and mislead the 

person for sell of land  

Action has been taken on these developer do not purchase plot or flat from them  

Gautam budh nagar , Sheetal Green City , Big Dream , Highway Pride , lawanya 

town Phase-2 , Fresh land , plot in Fino fena projects , plot in dakhya enterprises, 

Ever green homes , R A B residency Sheetal Green City NGRP, Sheetal Green 

NGBP, The Sai Green, Needhi one homes,Ever Green homes  , Dream village , 

Saran Properties, Yashraj & company , Arya city , Bhola hardware & construction  

Matter came to light after investigation  

In this regards on 31st May three team of District Admistration and RERA 

conducted Inspection Separately at Chapra Sadar, Sonpur, Dighwara And 

Dariyapur Where land was being sold the developer  

During Inspection it was found that 21 developer company where selling land 

without RERA registration which is volition of Section- 3 of the RERA Act  On 

which Action has been  initiated over these developer. 
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English Translation 

               Hindustan 3.6.2025 

Action by RERA initiated on 21 builders of Saran 

Chapra town representative: Real Estate Regulatory Authority (RERA) with the use 

of newer technology has initiated action against the violators. In the first phase 21 

projects have been identified who have not been registered with RERA. In this 

regard RERA has taken help of the scientists of Forest and Environment 

Department. On 31 May 3 teams of RERA and District administration inspected 

plots being developed by developer companies at Chapra Sadar, Sonepur, 

Dighwara and Dariyapur block. During inspection it was found that 21 

ndevelopers without registration with RERA are selling plots, which is violation of 

Section 3 of the RERA Act upon which necessary action is being initiated. General 

public was requested not to buy plots of 21 developers of Chapra Sadar, Sonepur, 

Dighwara and Dariyapur Block. 

In any area any land of more than 800 sqm is being sold by any person or 

developer, or out of any big plot more than 8 plot are being sold or in any 

apartment having more than 8 flats are being sold registration with RERA is 

mandatory, failing which action under Section 3 of the RERA Act will be initiated. 

Along with above prior to registration any advertisement will not be published, no 

notice will be issued, no advertisement in news paper will be issued , no online 

advertisement will be carried out and no social media advertisement will be 

carried out. These facts was communicated by investigating officer of RERA Sanjay 

Kumar Singh and District Magistrate man Samir jointly during review meeting of 

RERA related activities.      
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Customer to see registration  

It is requested that general public to take notice that if registration RERA A 

contains then it belongs to agent and if RERA registration RERA P contains then it 

belongs to project. It is requested that prior to buying plot one should take note 

of above fact. In the meeting Settlement officer and others were present 

According to regulation minimum of 5’+ 4’ board should be installed 

Investigating officer intimated that if developer company claims that it has prior 

registration and he is carrying out sale of the plot then as per RERA Act he has to 

install board of the size of 5’+4’, which will contain registration number and QR 

code, so that all concerned person, their contact detail and works being carried 

out by them and other information can be accessed.    

  

36B





English Translation 

3.6.2025             Dainik Jagran  

Action will be initiated on 21 land sellers who has violated rules of RERA 

Chapra: In the district, district administration has become active over violation of 

of RERA Act. In review meeting Investigation officer RERA and District Magistrate 

Aman Samir reviewed cases related to violation of RERA Act. In the meeting, 

investigating officer RERA stated that any person or developer constructs house 

or sales 8 plots out of a big plot or sales 8 flats in any apartment, then registration 

under RERA Act is mandatory. If any person or developers violates the condition 

then punitive action under Section 3 of the RERA Act will be initiated. Besides 

above without RERA registration no person or developer will advertise of any 

kind, newspaper advertisement, or any kind of advertisement on social media. If 

any person or developer claims to be registered With RERA, then he has to put a 

board of 5’+4’ at the site which should contain RERA registration number and QR 

code . General public can obtain necessary information by scanning by a smart 

phone. In the meeting it was also informed that in some cases by registering in 

the name of agents, general public are being misled. It was informed to the 

general public that if registration number contains A then it belongs to an agent 

and if registration number contains P then it belongs to project. Therefore before 

buying any plot general public must take note of it. 

Inspection of 4 Blocks, 21 companies are selling land without registration     

On 31 May team of District administration and RERA inspected various projects at 

Chapra Sadar, Sonepur, Dariyapur, Dighwara Block. During inspection it was found 

that 21 companies was selling land without RERA registration, which is clear 
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violation of Section 3 of the RERA Act. District administration has appealed to 

general public not to purchase land or flat from these companies. District 

Magistrate informed that necessary legal action will be initiated against these 

companies and to safe guard interest of general public inspection in future will be 

conducted. 
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English Translation 

                               Dainik Bhaskar      3.6.2025 

Action taken on 21 developers who where selling plot without RERA registration  

A meeting of investigation commisnor RERA Bihar and District magistrate saran 

was held on 2nd June 2025 in which activity relation to RERA was reviewed in the 

meeting it was stated that if any person or developer company sells a plot 

exceeding 500sq.m. or sells 8 plot out of a big plot or sells 8 flat in any apartment 

then RERA registration is mandatory without registration sells of plot or flat in 

volition of RERA Act section 3 an is these cases punitive action will be taken. 

Without RERA registration no person or company will advertise in news paper , 

online advertisement, Social Media nor indulge in any type of advertisement if 

any person claims that he is registered with RERA than he has to put up a borad of 

five feet into four feet over the plot in which RERA registration number and QR 

code has to be displayed, by which general  public can obtain necessary 

information   It has been notices that in the name of agents registration of RERA is 

been carried out an to conduced land is been sold. In the RERA registration if 

BRERA A appears than it belongs to agents and if BRERA P appears than it relates 

to project. It is appealed to public that after understanding the meaning of A and 

P land should be purchased.  
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